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SHER SI NGH) : l beg to lay o n the 
Table:-

(I) A copy e~ch of the Annual R epo rts 
(H indi and English versions) of the 
Indi a n Council of Agr ic ultura l 
Research , New Del hi for the year 
1967-68 and 1968-69. [Placed in 
Library. S ee No. LT-656/71). 

(2) A state ment (!Iindi and Eng li sh 
versions) showi ng reasons fo r de lay 
in laying the above R eports . 
[Placed in Library. S ee No. 
LT- 657,17 1] _ 

EXPORT OF iNOR GANIC CHEM ICA L 
(I NSPECTION) AMOT . RULES 

AND ACCOUNTS OF COFf-EE 
BOARD 

THE D EPU TY MINISTER IN THE 
MINISTRY OF FOR EIG N TRADE (S H RI 
A. C. G EORGE) : 1 beg to lay on the 
T able-

(I) A copy o f the Export of Inorgani c 
Chem icals (!nsp'ection) Amendment 
R ules, 197 1 Hindi and Engl ish 
versio ns) publi shed in Notificatio n 
N o . S . 0_ 2454-B in Gazette o f 
Ind ia elated the 24th Ju ne, 197 1, 
und e r sub -sec t ion (J) o f sectio n 17 
of the Export (Qu :tlity Con trol and 
In spectio n) Ad . 1963. L/1 laced in 
Librwy. See No. L T- 658 ,'7 1]. 

(2) A c lPY of the Cat ifi ecl Accounts 
(Hindi and Engl ish wr>ions) of the 
C ofTee Board for the Yt' ilr t96'i-70 
and tlv· Audit Repo rt the r.:o n. 
[Piaced in L1b ary. S ee No. 
LT- 659j7 1]. 

13.06 Ius. 

COMM ITTEE ON PRI VATE MEMBE RS' 
BILLS AND R ESOLUTI ON S 

fOURTJ--( REPORT 

SHRI G. G. SWELL (Au to no mous 
Dis trict s) : 1 beg to pre rent the Fourth 
Report of the Committee o n Pri va te 
Members' Bi lls an d Resol utio ns . 

PUBLI C ACCOUNTS COMMITTEE 

FIRST REPORT 

SHRI C. C. D ESAI (Sabarkan tha) : S ir, 
I beg to present the First Reporl of the 
Pu b lic Accounts Com m:ttec rega rding Aud it 
Report (Civi l) 1970 and Appropri ation 
Accounts (Civil) I 968-69 re la ting to the 
M in ist ry of Extern a l A fT ,1irs, D epart ment o f 
Industria l D evelopment and Depart ment of 
R ehabilitation . 

13 .07 hrs. 

C OR R ECTION OF ANSWER TO S. Q . 
NO. 8 14 DAT ED 30 ·6-7 1 RE. APPOINT-

MENT OF A L A WY ER TO ASSIST 
THE PROCEEDINGS OF NETAJI 

ENQUIRY COMMISS ION 

TH E MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SI--IRI K. 
C . PA 1T) : While rep ly ing to a ·~upplementa ry 

quest ion to S1ar red Questi0:1 No. 814 regard-
ing the ap poi ntmr.nt of a Couns•: l to assist 
t he Nctaji Inquiry Ct' mmissio n , on 30 -6-197 1 
1 had stated tha t <mot her Coun s..; l who had 
been se lec ted could not be appointed as the 
Commi ss ion had said 1hat he h~d previous ly 
ap pea red in connec tion wi th an,Jther Inquiry 
in the sa me matter. whi -: h was held under 
the Chairmanship of Shr i Shah Nawaz 
Kh an . The correct position is that the 
Counse l had appe" rcd before rhc prese nt 
In quiry Commi s, ion as C o unsel for Shri 
Shiih N a waz K han who was a witne<>s before 
t h is Comm iss ion, bu t had head~d ~n ear lier 
In qu iry Committee appointed by the 
Government. 

SHRI S. M . BANER J EE (Ka npur) :Sir, 
you have accepted a calling attention on the ] 
vio :ot ion of security rules by American 
T. Y. mt:n. Bu t we ubled a n adjournme nt 
mo tion becau se we wan ted a disc ussio n . I 
do not q uestion your ruling . But the ent ire 
responsibi lity rests o n this Government. 
H ow can they permit these T .V. m en to go 
to tho se areas a nd take photographs ? E ve n 
if 25 per c.:nt of the news which has 
ap pe ared about it is correct, thi s Govern-
m e nt d ese rves to be ce nsure d. 


